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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the instance of the assessee is
directed against the order dated 28.06.2023 passed by the National
Faceless Appeal Centre (NFAC), Delhi, arising out of the order
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dated 30.03.2016 passed by the Assessing Officer, under Section
143(3) of the Act for Assessment Y ear 2013-14.

2.  We have heard the rival submissions made by the respective
parties and we have also perused the relevant materials available

on record.

3. The appellant has challenged the order of rejection passed by
the Ld. CIT(A) on the ground of delayed filing of the appeal
though the appeal was filed within time limit provided by CBDT
Circular 20 of 2016 dated 26'"" May, 2016 as the case made out by
the appellant. In fact, the said appeal was filed on 09.06.2016
before the concerned CIT(A) and the same was never decided
against the appellant of being filed late. Once the appeal was
transferred to NFAC as per Scheme, the appeal was dismissed on
the ground of barred by limitation wrongly as also the contention
made by the Ld. AR before us, which was not been able to be
controverted by the Ld. DR.

4. In view of this particular fact that as the appeal was filed on
09.06.2016, within the time prescribed by CBDT Circular No.20 of
2016 dated 26" May, 2016 extending the time limit for filing of
appeal upto 15.06.2016, we do not find any merit in rejecting the
appeal filed by the appellant before the Ld. CIT(A) on the ground
of delay. Thus, we quash the order impugned and set aside the
issue to the file of the Ld. CIT(A) for considering the issue afresh
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on merit and to pass a reasoned order upon granting an
opportunity of being heard to the assessee and considering the
evidence on record or any other evidence which the assessee may
choose to file at the time of hearing of the matter. The Ld.

CIT(A) is directed to pass order strictly in accordance with law.

5. In the result, the appeal preferred by the assessee is allowed

for statistical purposes.
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